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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
' AT HYDERABAD

ORIGINAL_APPLICATION NO.1586/97

DATE__OF __ORDER__:__28-11-1997,

Betueen t=

P.Venkata Ramana

ee e Applicant
And

1.The Union of Indxa rep. by
its Secretary.to the Govt. of India,
M/o Finance, Department of
.Ravenue, New Dalhi.

,2. Dy .Commissioner. {P&V),

0/0 The Commigsioner of Central Excise,
- Kannavari Thota, Buntur.

«+o Respondents

Shri S.V.R.5.Somayejulu

LI

Coﬁnaai far the'ﬁppliéant

-

Coungsel for the Respondents Shri V.Rajesshwar Rao, Addl.CGSC

CORAM:

THE HON'SLE SHRI R.RANGARAJAN : MEMBER (A)

(Order ppi Hon'ble Shri R.Rangarajan, Member KA) )
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--t}wfwmumvkon raguest tranéfaq@ After that also he was transfarred within
tn . '

Se Itt i'gef/ from the impugned order that the said order is issued

by the Oy,Commissioner (P&V), Guntur. This is an applealable order

N
(¥

(Order per Hon'ble Shri R.Rangarajan, Member (A)' )

L]

Heard Sri Rajkumsr for Sri S.V.R.S.Somayajulu, counsal for
the applicant and Sri V.Rajehswar Rao, standing counsel for the

respondents,

20 fha applicant in this O.A. is aggriaued by the transfer
order baaring No.107/97 dated.11.11 97(annaxure-1 page-5 to the OA)

Divisional Office at :
transfering him to/Eluru from Headquarters Office at Guntur,

3 This O.A, is filed @ aying for cancellation of transfer

)

order and retaining him in Guntur,

4, The applicant submits that he came to Guntur ffom Oelhi

Gunture several times to which he has not objected.as he was not

put to any d;s-advantage¢€uenthough he—uee—%*enf#eefed—ufthin

Gunga£=nnae those transfers caused him lot of inconvenisnce. Hs
Yrerblry dde. e[
Purther submxts that one Nr.ernluas is posted vise hlmlsnd ha is
posted vige Srinivas. Hence it is possible to retain the applicant
in Guntur itself. 1In view af the above, the 0.A, is fiied for the

above mentionad relief.

-geen
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and hence the applicant should file an appaai against that order
for retaining him at Guntur to the Commissionar of Central Excise,
Guntur. If such a repraesentation is received, tha same should be
dispoased of b& that authority within the stipulated time, In the

result, the following direction is given -

The applicant, if so adviged, may gubmit
a detailed representation for his retention
at Guntur to the Commissioner af Central Excise, HQ,
at Guntur within 10 day from the date of receipt of
copy of this order. If such a repfasentation is
received by that authority, the same should be
dispossd of within one month from the date of
receipt of representation. Till the disposal

of the representation, the applicant should be - k!jlnﬂg.
sanctioned leave in accordance with the laul{ih' s

Go With the above directiona} the 0.A. %s disposad of
at the admission stags itself. No order as to costs.

s—F

(R.RANGARAJIAN)
Member (A)

Dictated in Opsn Court,

avl/
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OA,.1 586/?7

Copy tot=

1
2%
34
4%
83
65

‘8rr

The Sscretary to the Govid of India, ministry of Financs,
Departmant of Revenua, New [lhis

The Dy {Commissioner (P&V), 0/o Jhe Commissioner of Cantral
Excise, Kannavari Thota, Guntur.‘}

Ona copy to Nr.i SV RYSsSomaya Julu, AdVocate. CF\T.;, Hyd""g
One copy to nr Vhrajeshuar Rao, Add1CGSCY, CAT., Hydd
Ong copy to D%ﬁ(l\); CAT., Hydd
Ona duplicat)e%
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